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CIRCUUAR .
‘V|_ _ I. . .Copy of Notification N0. 59/RuleslDHC dated ..f_l8".08.202§, as published in»De1hi Gazette Ergtraordinary,

Part II, Section I, No. 36~(NC1‘D No. 198).dated-28.08.%Q;5-regarding amendment in Rule 2 of-Part C of Chapter 3
of Volume V of Delhi-High Court Rules and" Orders, is hereby circulated forainformaition. 'J ‘F t¢sM-~Q§-:>

4 - (ARUN BHARDW-AJ)
' .' l REGISTRARGENERAL

Endst. 1~rs.'=r’Lf3 - Tl-£9 /Rules/DHC/2025 . Dated: O 8 I 0 9 Z20 ms"
Copy forwarded for information and necessary action tozir

. The Principal District & Sessions Judge (HQ), Tis=lHazari Courts,eDc1hi.
The Principal District 8; Sessions Judge, North-W,est District, Rohini Courts, Delhi.

. The Principal District & Sessions Judge, South District Sakct Courts New Delhi.

. The Principal District & Sessions Judge, South-West District, Dwarka Courts, New Delhi.

. The Principal District 8:. Sessions Judge, North Digtrict, Rohini Courts, Delhi.
The Principal District & Sessions Judge, South-"Ea§t‘District, Saket Courts, New Delhi.
The Principal District & Sessions Judge, East District, Karkardooma Courts, Delhi. '

. The Principal District 8:. Sessions Judgc,New Delhr¢Distnct;Patiala House C'ourts,New Delhi. .

. The Principal District & Scssions.Judge, Shahdar:r]D,istrict, Karkardooma Courts, Delhi. '
The Principal District & Sessions Judge North-Ea§t§District, Karkardooma Courts Delhi.

. The Principal District 8: Sessions Judge: West Disttrict, 'I‘is“IlIazari Courts, Delhi ’

. ‘<1-_T:l;e Principal District 8c Sessions Judge-cum-Spieeial Judge; CBI (PC Act), Rouse Avenue District Court
- mplex New Delhi F _ _ t

13. The Principal Judge, Family Courts (HQ), Dwarka‘ Courts -Complex, Dwarka, New Delhi
14. The Principal Secretary (Law, Justice 8c LA), Govi, ofN.C.T. ofDelhi, Delhi Secretariat, I.P.Estate,

New Delhi. i
l5. The PresidentlSccretary, Delhi High Court Bar Association, Delhi High Court, New Delhi.
16. The PresidentlSecreta1y, Bar Association, Tis I-iaiari _Cour’tslPatiala House» Courts! Karkardooma Courts!

Rohini CourtsiDwarka Courts/Sakct Court Compleit. V
17. The Chairmain/Secretary, Bar Council of Delhi, Zltli, Siri Fort Institutional Area, KhelGaon Marg, New Delhi-

49 '
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I8. The -Member Secretary, Delhi State Legal Service riikuthofity, Rouse Avenue Court Complex-, I'\;Féw iilelhi with
the request to forward a copy of- the Notificatiorif/Practice Directions/Circular to the Secretiiriesiof all the
eleven District Legal Services Authorities. - . ij

19. The Secretary, Delhi High Court Legal Services Committee.
20. The Chairman, District Court Website-Committee, Tis Hazari, Delhi for uploading the Notificationlhactice

DircctionslCircular on the website"of'Delhi'Disti-ici-Court.
21. Registrar-‘cum-Secretary to I-Ior‘1'ble‘the. - 'ChrefJustice. -
22. All RegistrarsIOSDslJoint Registrars (J) with the ircquest to circulate the same in their respective branches

loftice. "
23. Joint Registrar-eurn_¢P.A.to Registrarfieneral, Delhi;High Court.
24. Joint Director (IT) -with the request’to-uploatfthe Npt_ification on the Intranet of this Court.
25. Librarian, Delhi High Court. ‘E
26. Priviate Secretaries I Court Masters to Hon’ble Judges for kind perusal of their Lordships.
27. Guard File. . " '

f \J\,..\~@J~"\’Z
(MEENAKSHI PANT)
JOINT REGISTRAR

.
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GOVERNMENT OF -THE NATIONAL_GAPITAL'TERRITORY OF DELHI

t%wi‘r'ew=rl=r|n1r:=r"'-.-ifiw-l’r
arlhun=n

flair, 2s smart; 2025

' -" ; -. _,§ :._, ,_ _q- .' ;_, _égfije 1-as
fil'11*lr=2-it.-11nr|r."|wriii.’ti=sri?'<*i‘@rri=Ei:=1°rs1rr W gr Hg 5 - 3 A: WW fig
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2. uf-hrs? -
1. 2023- (.1r=i‘it cue .1~91s.)--at-an-amt as Ergrrlr,

rrrtriis El,7§ElT4‘Eil%?lT,.2O23;fi':¢%TiT€E-379'rfi7¥€Fl'%Tl'€ir(3) fir Iéefi)
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3. finmwfiiifiufilzafirgrsurfilfiiofifiawfhnnwéfieeiealrnunfivrnnirfi
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4.=»*rrq'€|f€tWai11iF?t(CRL.A)s?reTFeer=irt§ri’i'60fin‘inss=l?tE"€‘r¢r|15ar@r%r3'uT¥inT-qai
draw-tr ail? fiwfie man l _

5. =!l'l'<!lT%?fQT a sneer arm aw aw 1rraI~‘r,i%1a"Ei ewes was (CRL.A),
emcee gafiwr =rrl%=rni (CRL.$EV.P), fie =rrt%m1ir (moths) (W.P.(CRL),
snrrcrfitfs eirjafir aTfi‘=r=s|q' (CRL.L.Pi:),‘ mntrlhar firlha we (CRL.M.C.)_, e1|"|=rirr<=Ir
Irrlfiesrq 3lT“lTt'l:t?F=|¥ (TR.P.C.(CRL), maths airs W
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fiwafiznsdshwrmwrfisahwrimairfifirhwwfiérnu
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HIGH COURT DELI-II: NEW DELHI
NOTIFICATION A

Delhi, the afsui August, 2025
No. 59!RuIes!DHC.-In exercise of the piowcrs conferred by Section 7 of the Delhi High Court

Act, 1966 (Act 26 of 1966) and all other powers enabling it in this behalf, the High Court of Delhi, hereby
makes the following amendment in Rule 2 of Pait C of Chapter 3 of the High Court Rules 8: Orders,
Volume V:- '

The following shall be substituted for théiexisting Rule 2 ofPart C of Chapter 3 ofVolumeji
of the HighY'Cour't“Rules & 0rders:- "

Z. Power delegated to the Registrar General! Registrar! Joint Registrar (Judicial) in Criminal
cases- '3

- (1) In view ofthe provisions ofthe Bharatiya Nagarik Suraksha Sanhita, 2023 (earlier Code.of
it

Criminal Procedure, 1973), the Registrar General is delegated with the power to sign complaints
under clause (a) of Sub-section (3) of Sectiiin 379 ofthe Bharatiya Nagatik Suraksha Sanhita, 2023
[clause (a) ofSub-section (3) ofSection 34tl of the Code of Criminal Procedure, 1973].
(2) The Hon'ble Court(s), at its discretion, may order listing ofnon-contentious compromise based
petitions involving squashing ofFIRs before‘l}the Joint Registrar (Judicial) for Criminal jurisdiction
for recording of statement andlor for any other purpose and’afler recording of statement andlor
complying with the other directions ofthe I;Ion'b1e Court, if any, the Joint Registrar (Judicial) shall

!
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fix the next date of hearing, which is not more than two days, before the Hon‘ble Courtfor final A
disposal.

(3) The matters where the convict has failed to surrender after the expiry of furlough! parole period
would be placed before the Joint Registrar (Judicial) on Criminal Side who shall take necessary
steps to ensure the arrest of the convict ifhe! she fails to surrender on expiry of the furlough! parole
period.
(4) To hear and dispose ofapplications for condonation ofdelay upto a period of 60 days in filing

I Criminal Appeals (CRL.A.).
(5) Any other matter as may be directed by the order of the Chief Justice, including in respect of
Criminal Appeals (CRL.A.),Criminal Revision Petitions (CR1. REV.P.), Writ Petition (Criminal)
(W.P.(CRL), Criminal Leave Petitions (CRL.L.P.), Criminal Miscellaneous Cases (CRL.M.C.),
Transfer Petitions Criminal (TR.P.C.(CRL)), Criminal Contempt Petitions (DB and SB), Criminal
Contempt Reference (DB) and Miscellaneous Appeals (-PMLA).

NOTE: TI-HS AMENDMENT SHALL COME INTO FORCE FROM THE DATE OF ITS
PUBLICATION IN THE GAZETTE.

By Order ofthis Court

ARUN BHARDWAJ, Registrar General
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